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SHE1 P. K. KUNJACHEN (Kerala):
I draw. the-attention of Deputy Chair-
man to Rule 238A...(Interruptions)

THE DEPUTY CHAIRMAN: Nogw I

want to know if the Members are in-
terested in continuing the dlscussmn

on the Constitution Amendment Bills

“or not. Otherwise 1 will adjourn the
House, Mr. Maran, do you want to
-gpeak?

SHRI MURASOLI MARAN: Ad-
‘Journ the House.

SHRI -PARVATHANENI UPEN-
"DRA: We are ready to discuss any
time. / i “

SHR{ N. K. P. SALVE; Mr. Maran
says, not now but day after tpmorrow.

SHRI PARVATHANENI. UPEN-
DRA: We want the discussion to con-
tinue. Let us finish the business.

SHRI DIPEN GHOSH: Let the dis-
eussion continue,

. THE DEPUT’Y CCH’AIRMAN Mr,
Marap, your name is listed. You
should speak. If you are sltting in the
House,, why should I.. :

SHRI MURASOLI.MARAN: I do
not mind, But how long are we con-
tinuing?  (Interruptions) It appears

that we are not at all serious on these:

two Constitution Amendment Bills.

SOME HON. MEMBERS: We - are
quite serious.
SHRI MURASOLI MARAN: I think

we are only wasting time. What is the
‘uge of speaking? .

THE DEPUTY CHAIRMAN: Fine. If
the Members do not want, I can ad-

TE

journ the House, I want the consensus
of the House.

SEVERAL HON. MEMBERS, No,
no. R

THE DEPUTY CHAIRMAN: You
want to continue?

) SHRI DIPEN GHOSH: We would
like to continue the discussion. -

THAKUR JAGATPAL SINGH Let
us contmue Madam

SHRI VISHVJIT P. SINGH. We
want t; discuss the Bills,

THE DEPUTY CHAIRMAN: We
will continue, ... (Interruptions) ...
Don’t get agitated. We are discussing

" the Bills, Yes, Mr, Maran.

1. THE CONSTITUTION (SIXTY-
FOURTH AMENDMENT) BILL, 1989

O, THE CONSTITUTION (SIXTY-
EIIT;I AMENDMENT) BILL, 198%—
ontd.

SHRI MURASOLI MARAN: Madam
Chairman, I rise to oppose these two
Bills because I am one of those per- .
sons, as Advaniji has referred to, who
is full of indignation even at the sight
of the two Bills because these two
Bills declare a war on the States by
usurping thsir rights and encroaching
upon what litile autonomy they have.
Madam according to me, these two
Bills are instruments of agression be-
cause they intend to occupy legislative

_flelds  exclusively reserved for the

States,

Vlce-Chalrman (Shri V. Nara-
yqnasamy) in the Chair] '

. The Prime Minister and other
Congress leaders have described the
Bills as historic, Yes, they are histo-
rie because, like the draconian provi-

_sions in the 42nd Amendment and the

Emergency—the two ugly blotg on the
Constitution  which took away the

' basie rights and freedoms of the citi-
_zens of India these two

outrageous
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Constitutional amendments brazenly
1ake away the rights of the States,
kill federalism and subvert the very
basic gtructure of the Constitution.

Sir, you may ask the question: What

are your views regarding panchayatl'

raj? Yes, we feel that panchayati raj
should be recognizeq by the Cousti-
tution. We want Constitutional stipu-
qation for periodic local body elec
tions and the local bodies should not
be superseded without proper reason.
“We want Constitutional amendment
for just that and no more,

Mr, Vice-Chairman, ip this regard I
would like to quote what the Chief
Minister of Tamil Nadu has written
~ %o the Prime Minister of mdm 1
quote

“It would he Dbest to {reat the
proposed Bill as a set of suggested
guidelines and leave it to the Sta-
tes to modify or improve their pan-
chayat legislations in the light of the
provisions in the Bill, If, instead
the Bill is pressed, it will only in-
troduce needless discorg and rigi-
dity in a matter in which consensus

- and flexibility are called for, We
- would, therefore, urge you not to
proceed with this measure.
suggestion is not acceptable, T would
request you to convene 5. meeting
" of Chiey Ministers to discuss . the
matter once again in the light of
"the proposed - amendments to the
Constitution. .The Bill may also

be giscusseq with the leaders of all ~

political partles represented in Par-
T Ilament »

Sir, thls is a suggestion made by
Mr - Gurupadaswamy also. We could
have created a consensus because al-
most all the parties are . willing to
give Constitutional recognition to.the
local bodies, We are willing that the
Constitution should say When elections
should pe conducted for the Jocal
bodies. The fixit
be there and the local hodies should
not he supersedeg for silly and flimsy
reasons, We are all bne, almost all
parties are one qn this. . That is why

gur Chief Minister insisted that be- .

If this-

of tenure should |

182.

sides the Chief Ministers’ conference
a conference of all the political party
leaders should be conducted and we
could have evolved a consensus. But
it was not concedead. So, it shows the
ming of the ruling party. '

Sir, all the pl‘OVlSlOIls in the Bills

’ relate to subject-matters for legisla-

tion l_)y the States. The previous
speakers have made it very clear, En-
try 5 of List II of the Seventh Sche-
dule says, “Local government” inclu-
ding all local authorities for purpo-
ses- of local self-government. The
subject vests with List II, that is, the
State List, It is entlrely in the do-
main of the States. So, in spirit and
substance the amendrhents amount to
inroads into the autonomy and exclu.
sive powers of the State Govrenments,
So, it is our view that this Parliament
has no legislative . competence to
bring these Bills. In fact, if you want
to usurp their powers, if you want to
take away some of their provisions,
some of the entries in the State List,
there ig Article 249. You can bring in a
resolution - here in Rajya Sabha, and
_you can take away any subject. mat-
ter, any entry from the State List fer

- one year by bringing a resolution by

passing a resolution in Rajya Sabha.
‘But you are not doing it, So, if you
‘really want the power to Parliament
"to legislate with respect to a matter
in the State List in the national inte-
rest there is a way. Article 240 pro-
vides for that. Bui you are coming
through the back door to usurp the
powers of the States Sir it is a trea-

"cherous act, T would say.

- Then the power to amend the Cons-

titution under Article 368 is a very
wide power, but it does not include
the power to destroy or emasculate
"the basic elements or fundamental fea-
tures of the Constitution. The edi-
flce of our Constitution is built upon
and stands on severaj pillars. You re-
move any one pillar, The entire ba-
“sic structure, the entire Constitution
collapses .
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Sir, the seven Judges who delivered
the judgement in the
Bharati case, have affirmed the doct-
rine of the unamendable basic struc-
ture of the Constitution, Among them,
three Judges, namely  Chief Justice
Sikri,, Justice Shelat and Justice Gro-
ver, have given the seal of approval
for the federa] character as an insep-
arable part of the basic structure. So
the Kesavananda Bharati case judge-
ment still is the law of the 1and. It
has not been superseded. So, the
federa]: character is one of the basic

structures of the constltutmn

You may say, India is not federal,
People say, it is quasi-federal, Some

people say it is federal but loaded in,

favour of the Centre biased in favour
of the Centre,
may vary in degree. But basically
it is federa], It may be more fede-
ral or less federal. It is a different
_matter, It may not be a wholesome
federation like the United States of
America or Canada or Australia, That
isa d;ffenent matter But it ig federal.
T has got a federal character

"But, of late, I am seelng that some

senior Ministers, senior leaders are

going about saymg that India is not
federal., Sir this is gomething astoun-
ding. They say, it is unitary, Now
T remember that the hon, Prime Mi-
mnister -has- also -stated that the waqrd
“federel” is not to be found in the
Constitution of India. I am wvery
sorry -for his- ignorance, - The word
# faderal” is mot to be geen in the
Constitution of-the United States also.
But nobody would say that the Cons-
titution of the USA is not federal.

Only a fool would say it, It need not

be there. The word “union” denotes
t}}af_; ours is 2 feder®] constitution. -

_Dr, Am‘bedkar hes clearly stated
!n the Consﬁtueﬂt Antmbly .

“Icanfellyo&wh,themdtlng
Committee hay used the word

unfon. The Dn!ting Commit-
tee wanted to it clear that
to be a feders-

though Indi; was

Kesavananda -

It may be true. It .-

tion, the federation was not the
result of an agreement by the States
to join a federation. And the fe-
deration net béing fhe result of an
agreement, ng State has the right to
secede from it. The federation is
the union because it is indestructi-
ble”

So, he did not want to use the word
“federal’” because, as you know, any
student of Politics knows, “federa-.
tion” means foedus that some agree-
ment should be there. In India it
was not present. Even though we
have not used the word “federal”,
we are federal We are quasi-federal.

- We want it to be fully federal, We

want our federation to be a whole-
some federatmn

Not bnly that, Pt Nehfu has “also
said that India is federal. 1 want to .
quote from Panditji’s letter:

“We are a federal union with a
large messure of autonomy in the
States. I think, this autonomy is
good." .

Su- these words are from the let-
ters 01 Panditji which he wrote 1o
the Chief Ministers on November 15,
1954, That was the respect he has
shown to the Chie? Minister. That
was the Tespect he showed to the
principle of federalism. That was
the ‘respect he showeq to
the _ printiple ©of consensus,
Thig year h’appené to be the Nehru -
Centenary Year, but you are not res~
pecting his wishes. Just now 1 have

“quoted -Ambedkar who eaid: ‘Indla is

a federation’ You as a unveiled a
portrajt of Dr. Ambedkar in the

Gentral HaJl only a few days age,

byt .you ere. tramp]ing upon his words

-and saym%hmdm isnotatall a fede-

ration. 3 very dangerous
goncept,  So, T wouid like to ask the
-rulers to con‘ect themselves T you
want fo make this country umtary

“gou will be going into quicksandls &2

history. By these two Bills you efe
destraying the federal chsracter, Yor
examp!e Sch@'uhs XY and X7 ate the
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cenfral pieces of these ftwo legisla-
tions, Fer example, here in  the
Cobstitution we have List IJ as the
State List, Look at Schedule XI—

the Panchayaili Raj Schedule. In that °
In the Munici-

29 entries are there.
palities and Nagarpalika  Bill, in
Schedule XTI, there are 37 entries, In
the Constitution, the State List con-
sists on]y of 66 entries, If you add
- these, 29 plus 37 comes to-67.-So,
t‘ates are given only 66 entries and
hese two Bills—Municipalities and
Panchayats——take away 67  powers.
Strangely none of these powers has
heen deleted from the State  List,
Say, for example in Schedule XI
agriculture forms part of Entry 14 in
List 1. - Then land improvement, soil
conservatxon etc. is Eatry 18 in the
State LISt animal husbandry, dairy
and poultry is Entry 15 in the State
List; Fisheries is Entry 21 in the State
Lis%; Market and fairs is. Entry 28 in
the State List; public health, sanita-
tion ete. in the Nagarpalika Bill is
Entry 6 in the State List, Hospitals,

mrimary health centres, dispensarles .

alse belong to Entry 6 of the State
List, Then burials and burial -gro-
unds, cremation and cremation grou-
nds is - Entry-10 in' the " State List.
Biirials and buriar grounds are " not
glven to Panchayats, but only to Mu-
nivipalities. ~ Probably they want: to
bave glectric eremation grounds. That
ig~how they are thinking like this.
80, these are all gouble entries, - Al
most all the -entries found in Schedul-
- e XTI ahd " XIT are found in List II.

. 80, these subjects are not deleteq from”

the -State "List, buf are now given to
the local boatds.  Is it not dermuding
the powers of the States, T want to
ssk yow? Does it not change the

federa]’ character and basi¢ structure

of the Constitution?  You have not
deleted - the same entries in the State
List, -but are adding emd  donating
thi; 10 the Panclieyats and Munijei-
pelities; Se, my épiniont 18 you -mre
reducing the States tp nullity. Parlia-
ment cannot arrogate to itself the
role of an official liquidator of the
States. They ig. iny opinion. Because

Rajiv Gandht has mot wem in - any .

single electian in the States, he wanis

to take revenge on the States, bypass
them and; destroy them, This appe-
ars to be the intention of the ruling .
party, -You are not tempering with
one entry alone; most of the enfires-
are tampered with. But they may
s2y why Schedules XI and XII are
lere? They may say: the State may,
by law, endow the Panchayats; the
States may, by law, endow the munici.
palities” and Nagarpalikas. They may
say OXK, these powers are with the
States. They may, by law,’ endow
it. So, the opportunities may be
given to them, They may say like -
that, But in effect it is no¢ like
that. The may' here is going to be
'qhall’ No less g person than the
former Law Minister, a legal limi-
nax_'x, Mr, Shiv Shanker, has - said:
We will compel the States to obey
these provisions, If they do not en=
cfow these powers to the Mumclpah-
fies or Panchayats, then we will use
Article 356 and dismiss the - State
vernments. ~ Witkout shame ~ he
said-that. What is the logi¢? I would
say this Is'the logic of a terrorist. The
tetrorist uses his gun, -The Congress
people use article 356 to terrorise the
States, So there is no difference
between this terrorist and that ter-
rorist. .
700 PM. .
‘SHRI V, GOPAISAMY Neo terron
nsts )

- SHRI MURA:SOLI MARAN Ves; {-
would call -them neo-terrorists.

. —

‘Si¥, thése two Bills areJJ.ke the Hip
of an ieeberg. So these are the tips.
There is.a lot of hidden mischief in
these Bills, ' We have to go beneath
and read between the lines to under:
stand the hidden mischief. A d1stinc-
tlon s sought to be made, Fob ex-
ample, while dealing with the fune-
tions of the Municipalities. and  the
Panchayats, they are given powers
with regard fo preparation of plang
for economic development and social
jugtice. Not.only preparation of.
pians but implémentation of schemes

.- Here i a subtle difference. So.
they make a difference between pre-
Qaratmn of a plan and implementa..
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tion of a scheme,
hidden mischief. Does if mean that
the States will not have the right to
prepare the plans? You make a
distinction in’ the preparation  of
plans. You give all the powers to
the Panchayats and -to the Municipali-
ties, Does it mean that the local
bodies alone will be enfrusted with
the implementation of the schemes?
To use the words of Mr, Upendra, this
is a diabolical scheme. T will tell
you how. It has got a history behind
it. In _,11987-88, the Prime Minister
held a series of workshops of District
Magistrates and Collectors on  the
theme of “responsive administration.”
A further discussion took place am-
ong top officials and a report was
submitted in 1988. The report, it
seems, recommended details about who
will be in charge of planning, ex-
ecution and monitoring of plans at the
district level. So they have taken
district ag a unit, So they have given
who will be in charge of planning,
who will execute i# and who will
monitor| it, It is going to be  the
Distrijct Magistrate or the

cutive Officer. The District Magist-
rate or Collector will deal with law
dnd order as well as with the deve-
lopment also. So it is very clear, it
is not power to .the people. Delhi
wants to control the Panchayats and
Municipalities through DMs, So it is
the rule of PM through DM.
their idea. They want to do it—PM
through DM, -
. TmTT T
SHRI M. A. BABY (Kerala):- Don't
you know that the Prime Minister is
contemplating convening of a meeting
of Head Constables also 5, that law
and order can pe looked after -

SI-IRI MURASLOLI MARAN
nat aware of it'r

Su-, the mlschle;t does not stop.
here. Our fears of PM . operating
through DM .are reinforced by the set~
ting up recently of the National In.
formatics Centre at Delhi,. What is
their function? Their function is to

Sir, here is the '

District .
Collector who will be tha Chlef Exe..

Tt is

1

- (Tamil Nadu)
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collect data at block level. Sir, NIC
will be manned not by the State Gov-
ernment officials—no State Govern-
ment officials wil] ber there at the blo-
ck level—but. it will - be completly
staffed by the Central Government

~ for preparation of mode] district plan.

They will be collecting information
and that information would be used
plans. - Recently they had triar
balloons also, A model district
plan was prepdred in - respect of
Almorg district in Uttar Pradesh at.
the instance of the Central Goverh-
ment. What is the next step, you can
imagine. The next step will be the
vetting of district plan by the Plann-.
ing Commission bypassing the State
Governments, So they are making the
State Governments irrelevant,

. Sir, another thing is that everybody
from the other gside talked about uni~
formity. Why should there be uni-
formity? 1 cannet understand. Sir, in
Tami] Nadu, for example, during
elections, the Prlme Minister visited 13
times. Every time he uttered the word
Perunthalaivar Kamraj., Every sen-
tenee was fllled with Kamaraj Kama-
raj. We will create a Kamaraj raj. We

© will dp this in the name of Kamara).

But what is the thing that has hap-
pened in Temil Nadu? For example, the
Panchayati Raj wag originally created
during the regimg of Perunthalaivar
Kamaraj, During his regime. the foun.
dation was'laid. He created the apex
level of district boards, the upper tiet
of the Panchayati Raj, the third level
tier. But very soon he found that it
was filled up by feudal lords and caste
leaders. So, he abdlisheqd it. So, the
people of Tamil Nadu are full of praise
for Kamaraj for thig kind of achieve-

’ ment. T challenge this party, come to
Tamil Nadu and say, twe have glven

power to the people through the Dis-
trict Boards and direct elections Can
you tell us?.. (Intemptions)

SHRI K. ‘yv. THANGKABALU
We will challenge.
Don't ‘worry. (Interrmiption).
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THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): Mr. V. Gopal-

samy, allow Mr., Marapn to speak.

SHBI MURASOLI MARAN: - Mr.

‘Thangkabalu is challenging Kamaraj.

and not me because he does not know
Kamaraj. He knows only Rajiv
Gandhi. What Kamaraj undid, you
want to do. (Interruptions)... '

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY); Mr. Maran, don’t
enter into argument with the...(In-
terruptions). ..

Mr. Gopalsamy, you allow Mr. Maran

to speak. -

' SHRI MURASOLI MARAN: There
are certain special features in every
State. Do you think that every State
is the same? You are wrong. Every
State is gpecial, unique and distinct in
.its own way. Do you mean to say

Tamil Nadu is like Andhra Pradesh or

Andhra Pradesh is like Kerala? No.
I belong to Thanjavur district. East
Thanjavur is totally different from
west Thanjavur in all aspects, Now,
you want uniformity, What king of
uniformity you want? (Interruptions)’
...I know it but I do not want to men-
tion it. Your own.partymen are res-
ponsible. I do not want to Bo into
- detail. (Interruptions)...

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Don’t react  to
all the details. -

SHRI MURASOLI MARAN; We'

have got certain specialities. Take for
example, Karnataka, During Hegde's
‘rule, they have done wonderful things,
But you cannot expect that the same

thing will become a success in Tamil -

Nadu.. For example, over the years,
we have a time-tested Panchayati Raj
system. We have got only two tiers.

For example, in the lower Panchayat .

level and in the intermediate level,
i.e. Panchayat Union leve] the elec-
tions are direct elections, There s no

indirect election, But what are you -

going to do through these two Bills?

You are bringing back direct elections.
What does indirect election mean?
That means the money-bags, boot leg-
gers, those people will be ruling. The

_voters will be kidnapped. They will be

threatened. They will be coerced.
Money power will play a big role, So,
I want to ask a question: are you gain.
ing power to the people or you are go=

- ing to give power to the feudal lords,

caste leaders - and underworld dons?'.
No, we cannot accept that, So, purpo--
sely I accuse that becauge you have
money power,: because you have um-
derworld links, you want to ocontinue
these indirect elections, Otherwise,
there is no reason why you should have

it. You yourself know even in Pondl-

cherry what has happened. I want
to ask you, Sir. - He konws bew
cause he belongs o~ Pondicher
ry. I tell you, in Tamil Nady,
poor people have become chaijrman
of municipalities.  Poor people have
bécome chairpersons of panchayat
unions. How? Because there ig direct
election. People vote for the parties..
That is how these poor people who
gerve the public, who serve the poor,
are plected. If you make electiong
indirect, only rich money-bags, feudal
lords and underworld dong will come..
So, I would like to tell the Govern~
ment, thig i very dangerous, this is 8-
retrograde step. How do you expect.
the people of Tami] Nadu to digest
this? Tf you say these Bills are elec-

tion gimmicks. I am not worried.

You come to Tamil Nadu anq tel) the:
people. We are not afraid. People:

know. This alona wil] defeat you,

defeat the Congregs or whoever ute-
terg this because they know that this-
does not give power to the people;
thig gives power to the bureaucrats;
this gives power to the money—bags;.
thig gives power to the feudal lords;.'
this gives power to the slum lords and
underworld dons. So we are not wor-
rieq about thege Bills, Bug you are
going to multiply the Central bureau-
craey. (Interruptions). I am going
to ask you. As Advaniji pointeq out
thege two Billg are full of ynwanted
details, flimsy details. You want to

give everything to the Election Com<-
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mission ag if the Election Commission -

is a peragon of virtue, We know
that the Eiection Commission ig sub-
servient to you. If they want to con-
duct a by-election, they will come to
the Government and ask, “Whey can
. we have it?” As if the Election Com-
mission i a paragop of virtue you
kmye put in the Election Commission,
Phen; the C and A G- [ cannot under-
stand Only recently you have castl-
gated them, Why are you  brifiging
them again? Suddenly you have love
and affection for the C and A G. I
#hink.you are in a fopl's pgradise.
As Advanijj has put jt, I think those
who have drafted these Bills, those
flunkies, have never seen, hever
known the history and geography “of
Iadia.  Instead of the Prime Minister
géliig 10 Lakshadweep ang Aanda-
shans he should go to a Vvillage ‘and
Yive there for ten days. Then he will
anderatand the realitijes, There are
thousands of villages, lakhg of villa-
ges. Their accountg are, the smallest
Arillage will have Rs. 5000]- to RHs.
10,000/~ as itg income. Do you mean
to say the C and A G will go there?
Wha! {s"this? Sir, this is absurd 'to
say the worst. For example, i our
State, the Examiner of Loca® Accounts
15 locking after, is auditing the ac-
cou:nts and he ig auditing twice a
seor. Part I is inspected half-yeatly
and Part II ig inspected annually. Do
you meay to say the C and AG will go
atirvally and h;ﬂf»yearly to those re-
mote villages? How ig it possible?:
The people who havg drafted these
@5 not know anything, For ‘example,
in Tarni] Nadu,  oup Leglslature is go-
ing through the Report of the Audi-
tor-Genera! issueq two years ago: So
much work is pending. I they are to
look aftér the accounts of the several
lakhs of villages, what will happen?)
So, the mte!nsmn is clear, If you want
to give the-panchayat raj angd the
mUI’IlClpal raj in the hands of money-
bags nothing will work. There won't

“be any aud1t1ng These two Bllls are -

fraught w1th dangers. )
" Sir, there'Ig a:nothea- thing. In fact,

-you should consideg thase States like

Ka::nataka\, Andhra Pradesh, West
Bengal and Tami] Nadu and other -
States where thesg 1oca] boardg are a
success. You should go anq siudy.
You should have gone there. ‘I think
once at least the Prlme Minstey has
praised these States—I think without
mentioning Tamil Nadu So 1 thank
him, Take, for example, the United
States. We know the New Dea) of
President Roosevelt. Dg you think it
wag his origina] idea? I am quoting
this, He borrowed it from the Stateg
Sir 1 quote, “FDR’s initiativeg mc-
fuding ‘unemployment  compensation;
massive pyblic = workg: programmes,
deposit insurance and social gecurity;
are modelled on successfu] State pro-
grammes.”" A Supreme Court Justice,
Louis Brandxs gaid in his famoug ]udg
ment ‘

“It is °nevof the happy incidents

| -of the federal gystem that 5 single

- courageous State, - if itg citizensg
choose - -eould- serve as-a laboratory,
ang try- qioval ‘sociel-ang econemic
experimentg without risk to the rest
- of the country.” : .

Here are the laboratones Kannataka,
Andhry Pradesh,’ West . Bengal and
Tamil Nadp.. Take, for example, the
Mday me§1 scheme. Jt was iniro-
duceg by Kamraj and then improved
upon by MGR It. wag .a . lakoratory.
Thep there wag also the Rs. 2 a mea-
Sure. ricg scheme Which was created

{o Andhra. Pradesh takigratory..
Instead of considermg the States
@as your labadratories, you are

going 1o. create. uruform1ty I am
against the ‘word °’ “Uniformity? How
€an you Use.ft for the whole .of India¥
Can you bring in a uni iform’ c1v11 code?
Do you bave. the courage to do that?
-Why? Foy iégitimate reasons. 1

ee_ With you. Somg people may
ag{.agree with you Then why are
you brmgmg in umformltV in regard

1o panchayats and nagarpalikas alene?

This -ig_ Ve;y dangerous, ~ “You = are
Qrﬂﬂi ée j;x:ahsatmn In ‘fact, the
them Qf. Qh.n tal safron runs th&'ou.gh
the. fahric of the,se Bills. . Do ‘you
thisk- that fhis, Sub- catitinent _can be



193 Constitution (84th and (16 AUG. 1089] 65th Amdt.) Bill, 1900 104

run from one centre? But thai is
your idea, Now atter passing these
two Bills, if it is possible, you .are
going to lay your hands ¢n coopera-
tives. Ong after the other, yoy are
somg to do that..

SHRI PARVATHANEN]
DRA: He threatened the

UPEN-
judiciary

SHRI MURASOLI MARAN: Yes,

but judiciary is very gmall. Ag Mr,
Baby has put it, they can touch ppw
and order, alj the constables. What
will happen‘? 1 will be very happy it
it is possible and if you can manage
it from the Centre. But no. Please
look at the history. The Mauryass
tried that experiment of centralisa-
tion. they failed. The Guptas tpied it:
they failed. The Moghuls trieq it;
they failed. You ghould take appro-.
priate lessons from history. With, the
advancement of science and technology
the world has become a global village,
it is true. But on the other hand regi-
nalisn- and: separatism—I mean plural-
ism have also grown side by side .In
countries like the USA, the USSR,
Australia Canada there is federalism,
Why? For example, in Canada Aus-
tralia and USA; have they done ‘'away
with fede'ralwm‘f No, not  possible.
Why That is what they call due to
the tyrsnny of geography In such

a big country with a vastgeographi-
cal area one State is industrially ad-
vanced, one is an agricultural - State;

one State is a desert, How can you

reconcile these different types ot Sta-
tes in such a big country? Only fede-
ralism cap. reconcile them. We  are
a country of continental proport.ibns
Only federalism can  succeed here.
You cantiot ignore its diversity. It
you ignore it if you impose unifor-
jty, it you create more . centralisa-
tion, the whole thimng will crumble
under its own weight. This is a faet
of history. Therefore, I would say
these two Bills will emaciate the
States making Panchayati raj and mu-
nicipal raj unworkable and ineffcient
with a huge Central bureaucracy and
sp appressive Centre. These two

. Court to test

though there was

Bills have been broufiht. to subvert
the fundamental, basic; federal; Cha-
racter of the Constitution by coliver-
ting it inte ; umitary one, This Ha-
Titical advamturism ' is d.angerou, to
the unity @nd integrity of India,
We cannet be g party to the destric-
tion of the basic structure of the
Constitution. In the unlikely event of
the Bills being passed, I _assure you
that the Btates which are canscious of
their rights will go to the Supreme
there Constititignal
validity. 1 ho'pe that occasion wilk net
arige. .

THE VICE-CHA‘IRMAN (SHR1 V.
NARAYANASAMY). Now the honou-

rable . Mi ihister of State for Rural

Development. Shri Janardhan Poo-

jari_ wil] intervene,
THE MINISTER OF SFI‘ATE IN THE

_DEPARTMENT OF RURAL DEVE-

LOPMENT IN THE MINISTRY OF
AGRICULTURE (SHRI JANARDHAN
POOFARI); Mr. Vice-Chairman, Sir,
8s the Minister for Rural ;Bevelop-
ment looking after the Panchaysti
Raj institutions and the Jawshar Roz-
gar Yojena and other programmes- for
rural- development I am speaking

1 have heard with rapt atiention
the contribution made Yy the Opposi- ,
tion parties and also by the Treasury
Benches, or the beneflt of the ho-
nourable Members; at the very out-
set; Sir, 1 wish to submit that 1 have
not intervened or interrupteq. even
provocation. In
fact, I followed the rules ang I never
mterrumeﬂ when the honourable

- ‘Members were speaking. 1 expect the’

same treatment from you also for us
and T sincerely hope that the honou-
rable Members. on both the sides
would have the patience to. hear me

Sir the honourable Members, Shri
Upendraji = anq -also Shri Adva.niji,
rojseq certain points; certain: impor-
tant issues, 'They have stited @int
it ig. sn encroachment on the

{ powers. oftne States angd’ 1_e i
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- [Shri Janardhan Poojari]

going to destroy the basic struc-
ture. That ig the point made by the
honourable Member from Tami] Nadu
from the DMK Party also. It has
also been stated that we want to pre-
Tpetu.a.te the Rajiv Raj... (Interrup-
tions)..

.. SHRI V. GOPALSAMY: 'I'hat is
not possible,

SHRI JANARDHAN POOJARI:

Who has stated this? The honourable
- Member from Andhra Pradesh, Shri-

Upendraji; has stated that. It is a
clear gtatement from that honourable
Member that by these measures we
are going to perpetuate the Rajiv Raj
ipn this country. That. means you are
admitting that it is a good measure
by which we are going to perpetuate
-the Rajiv' Raj.... (Interruptions)...

SHRI PARVATHANEN] UPEN.
DRA. T saig that you are seeking to

perpetuate the Rajiv. Raj t'hrough the' '

h Panchayatl Ra_‘] Untermptzons)
. SHRI JANARDHAN POO.TARI Mr.
: Upendra I respect you, Even though

there was provacation; I dig not mter
rupt you.

SHRI PARVATHANENI UPEN-

. DRA: Don't misquote me,
SHRI JANARDHAN POOJARL:

This is what you have stated, It has .

come in the papers alsg and 1 was
“hearing you and T was noting down.
.So you are scared of these measures,
Vou do not want these measures to
.be adopted by the nation,  Now, 1
fully agree with the. honoursgble Mem-
_ber, Advaniji; and to a certain extent;
',with you also.
stated that the State Governments
have been flouting thu'e own statues
(Int‘erruptwns)

~PROF C. LAI(SHMANNA Who
ma’s gtated that?- . (lntempttom)...
. SHRI JANARDHAN
I’leaSe hem- me. Prof.

. POOJARI:
Lakshmanna.

.respecteq Advaniji.

.dents were.

.not correct them...
Herg it has been -

you are g respected Member and you
have been teaching in the classes,
and you have been: teaching the stu-
denis Please hear me and please
remmember that I have not interrup-
ted you at all. So, please hear me.

Sir, the honourable Member, who
i8 a senior leader in this House¢, Shri
L. K. Advani has stated that in the
Congress (F) ruleg Stateg the elec-
tions are not helq regularly, But I
will say that not ¢nly in the Congress
(Iy ruled States but also in the Oppo-
sition ruled States, the elections are
not held to the local bcdies regularly
In the Opposition-ruled States elec-
tions to the urban bodies are not held
regularly. In the State of Karnataka
elections are not held to the local
bodies even after the expiry of the

.5-year term, The Janata Daj did

not holg the election. Even in the
case of Tamil Nadu they wanted to
hold election for Madras Corporation
angq for other local bodies also, They
did not hold the electibns. So even
there are provisions in the State laws
to hold elections regularly, ' 'These
elections are not held as stated by our
This is the the-
sis. Now, if that is the thesis, as
the hon. Member Shri Advani has
stated, according to you: there was no
Swaraj Swaraj has come only now,
That is what he has stated. (Intertup-

tions)

You have got a baq habit, Mr. Pro-
fessor. T do not know how your stu- .
(Interruptions) .

PRO¥ C. LAKSHMANNA. 1 my
students made false statements or
wrong statements like you and I do
(Interruptions)

SHR1 JANARDHAN POOJARI: Mr.

‘Professor, -L. K. Advaniji is sitting.

He can say. He can stand up and say
that Poojari is wrong,

SHRI LAL K, ADVANI: If you
want me to say I will say it. Mr.
Vice-Chairman, Sir, because he re-
ferred to me ang pomtgdly quoteq me.
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1 dig refer to the Prime Minister’s
speech yesterday I said that I  was
surprised to hear from the Prime Mi-
nister that Swaraj in the real sense
of the word has come to the people of
India only now I stated that that state:
ment not only smackeq of arrongan-
ce but it was a denunciation of his
predecessors in office.

SHR] JANARDHAN POOJARI. Sir
hete now, inside Parliament, as the
responsible Parliament Members; you
are bringing out the deficiencies the
shortfalls- in the system. Outside
Parliament alsg you are bringing out
the deffciencies and shortfalls. C
whether as responsible Members of

Parliament or the political personali-

ties i the country, we have to rectify
or we have to continue with that the-
sis, this the moot question for consi-
deration of this august House, whe-
ther we have to bring improvement
in the system or we have to bYe satis-
fied with the system and this Consti-
tution also, whether it should be sta-
tic, there shoulg not be any devolve-
ment, Whether there should not be
‘any improvement. Now, as you are
the responsible Members of Parlia-

ment the Tighest body; the people
look at you. That is why in
1975  Shri Jayaprakash - Narayanji

and- others went to the President

“and represented. And not only that.

When you were ruling the country
between 1977 and 1979 you appointed
a cornmittee, Ashok Mehta Commit-
tee. You told them that there should
be some improvement.. What did the
Ashok Mehta Committee do? They
have given a sample for us the
Constitution, to be
And then, after having come into
power the Prime - Minister of the
country,  a. young man, when he en-
tered the Prime Minister's office, he
- did not sit, as the hon. Meniber from

the DMK party has.stated, in an .

ivory tower; he went to every nook
and corner of the country. It  was
the toughest tour: You “have ‘also
Witnessed "it. Let us not forget. If
at all somebody is working, les us

Now

adopted by us.
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accept it; let us admire it also. WHat
has he done?
people. First he went to the people
to find ou; whether we are giving
them th esrvice and whether the
People are getting tha benefits of the
Government programmes,

S_I:IRI'LAL K. ADVANT. Mr, Vice-
Chairman, Sir, with you, permission
I woulg like to understand what
wquld be the implications of adoption
of these Bills in a State like Tamil
Nadu_ where the two-tier system is
working very well]. What they will

‘have to do is tg abolish the whole

set-up and bring in.a new three-tier

" system according to this Bill. Why is

this kind of uniformity being imposed
on all the States? Why not adg onc
single provision that we have sugges-
ted and ‘that is: “Though this  may

~ be the Bill, it would not be obligatory

for every State to adopt it"?
j_ustf_explain, it.

You

SHRI JANARDHAN FOOJARI. We
will explain and every point. « But,

He has gone to the

at the same-time, the hoh. Member

should know that it is my duty to
answer the questiong raised by the
hon. Members.. When there is an
attack on this Bill from various ang-
les, T have to meet the points one by
one. That liberty at least .chould be
given to me. For that must have
patience. ) oo

Now we heard Mr, Upefidra. We
have given him sufficient time. We
heard him for two days. For your
information, he repeateg in the begin-
ning what he had stated earlier, I
have noted all the points. Now you
must also have patience. The Prime
Minister, after consulting the people,
called meetings of ~ District Collec-
tors. Why did he convene those
meetings of District Collectors. Hon.
Members from the opposition— 1 par-
ticuarly mention Advianiji—are also
interested in the welfere of the peo-
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[Shri Janardhan Poojari]
ple. Why did I say particularly Ad-
vaniji? Because he is not ruling any
State. s

SOME HON. MEMBERS: Haryana,

SHRI JANARDHAN POOJARIL:
Yes. He is an ally there. It is an
amendment. They are ruling under
Devi Lal. Now let us see the perfor-

mance of the States. I am giving the

performance not oply of your States
but also of the Congress-ruled States.
The people want implementation of
the programmes.. The programmes
should be implemented efficiently and
the benefit should go to the people.
Now, T am just giving the perform-
ance of: the States. Andhra Pradesh:
A tatgl resource of 58.17 crores of
rupees was made available.

SHRI SUKOMAL SEN: West Ben-
gal): What is the relation between
the two Bills and the local perform-
ance? First of all, you list your own
failures.

SHRI JANARDHAN POQJARI:
This is the trouble with you. You
don’t want to hear. This is the
trouble. It ig better for all of us. I
will give the figures of Congress-ruled
States also. Don’t worry. A sum of
Rs. 58.17 crores was made available
to Andhra Pradesh. The expenditure
was Rs. 47.35 crores.

SHRI MURASOLI MARAN: What
is it for?

SHRI JANARDHAN POOJARIL
This .is for NREP.

SHRI PARVATHANENI UPEND-
RA: What is the relation betwgen
NREP, Jawahar Rozgar Yojh_a and
.Panchayat Bill? Is there ahy men-
tion of these things in the Bills?

_ PROF. C. LAKSHMANNA: On a
_ point of order, Sir.
THE VICE-CHAIRMAN (SHR!I V.
NARAYANASAMY):  Strictly it
should be on a point of order.

PROF. C. LAKSHMANNA Strictly.
Mr. Vice-Chairman, Sijr, the Bills
under discussion have a procedure fdr
the devoliution of finances. Under this,
there will be a Finance Commission
to be appointed, and that Finance
Commission ~ will determine as to
what- portion of the State’s resources
will flow to the Panchayats. The're-
fore, there is nowhere any discussion
about the money that there is now-
money that is being given by the
Centre to the Panchayats. Therefore,
what is the point in bringing in here
by the Minister ag to what has been
given under NREP and what has been
the performance of the States? How
is that related to this? :

SHRI PARVATHANENI UPEND-
RA: It has no relevance, :

PROF. C. LAKSHMANNA. Sir, we
are not here discussing as to what
has been the performance of differnt
States with regard to the money that
ig devolving from the Centre to the
States, etc. If there hag to be a dis-
cussion on that, that will be a diffe-
rent occasion and ‘we can discuss
about it. That is why I said in the
beginning itself that let this 'discus-

‘sion on the Panchayati Raj Bill and

the Nagarapalika Bill be confined to
the aspects of it. And if somebody
is going out of it and trying to dis-
cusg what is not part of it, then, I
thank, it is not fair on the part of
anybody to discuss that. Therefore,
I would like you to kindly ask the
‘Minister to corffine himself only to
that.

THE VICE-CHATRMAN (SHRI V.
NARAYANASAMY): The Minister is
within his Tight to refer to any.ex-
penditure incurred by each State on
variougs schemes. And he is telling
that in relation to the Panchayatl Raj
institutions in the country. There-
for, he can speak.

SHRI JANARDHAN POOJARI:
Now, Sir, the pe‘rfarmance of Karna-
taka in 108585... Rs 45.13. crores
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was fiadé available. They spent only
Rs. 3782 crorés.- Then comes Kerala.
THe resolircés made available was Rs.
2439 crores. They spent Rs. 18.96
crores. In the case of West Bengal,
Rs. 51.51 crores was made available.
They spent Rs. 28.39 crores, The per-
formance is 55.12 per cent. Like-
wise, for your information, here Rs.
85.!}2»crores was made available. They
spent Rs. 70.65 crores. The perform-
ance ig -82.32 per cent. In the case of

Goa, they hdve made available Rs.

776 crores and they spent Rs. T7.6
crores which is 100 per cent perform-
ance. Then in the case of Gujarat...

SHRI CHATURANAN MISHRA
(Bihar): g it because of a very high
I¥akage in expenditure in the Cong-
ress States?

SHRI JANARDHAN POOJARI. - It

could be stateq anyway. But the

point ig that this is the performance.

Elections -are not held, funds are also
not -going, and authority ig also not
there. More powers should be given
to the Panchayati Raj institutions.
.That is the desire of the Pan-
chayati Raj ‘representatives, They
have stateq irrespective of the party
affiliation that there should be im-
provement. Now, go far gs the elec-

" tions are concerned ag I stated ear- -

lier, even though there ig a provision,
it has been flouted. What ig the re-
medy? If it is jncorporateq in the
Constitution, it will be a constitu-
tiong] obligation. They cannot flout
the election. They cannot manipulate
the election.  And they elections will
be held regularly. Now, hon, Mem-
pber ‘Shri Upendra and also Shri L. K.
Advani have stated that so far g this
aspect is concerned, they would have
agreed for that. That means, ihig is
rigt affecting the basie structure, It
is a clear admission. If the provision

" is made in the Constitution for hold- .

ing the election regularly, there is
scceptance by Andhra Pradesh and
-also by Advaniji; ‘That mesdns, there
“the basic structure is not affected even
though we bring ig the Constitutional
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- Amendments. Thep there wil] slso

be 30 Per cent reservatjon for women.
f don’t think gny Member of “this
House will be against this provision,

~ SHRI D. B, CHANDRE GOWDA:
The point made by Advaniji was -
that People’s Representation Act can-
not be 5 part of the Constitution, You
don't try to bring it as a part of the
Constitution. That was the poiat
made,

[THE VICE-CHAIRMAN (SHRI
MIRZA IRSHADBAIG) i the Chair.]

SHRI JANARDHAN POOJARI. I
am not yielding because I did #ndt in-
terrupt when they were speaking.

SHR] CHATURANAN MISHRA: 1
am asking that since Chairpersong are
changing hands, “whether Members
wil] alsp be alloweq to change their
hands, How long are We to sit here?
Till what time aTe We requiréd to sit? '
We should know about it.

Frqwrsaer (s wtwd gukedn)
T AT FT T AT 7 (owEnd)
oAy ZAF T Y g1 S fa ST,
9ger #Rr Tqid &gew gia s, fE5T
TE-TIT ENHTRIL A |

© sftaguaa fas  aga-aga e,
T AT G KT g G v @t
g S A L (TEe|) |

SHRI JANARDHAN POOJARI:
About this reservation of 30 per cent,
some gstates are agreeabls but Wess:
Bengal Government iz not prepared
to give reservation for women,

SHRIMATI. KANAK MUKHERJEE
(West Bengal): There gre ten thou-
sand elected women in all....

SHRI JANARDHAN POOJARI:
We know we went there.

. SHRIMAT] KANAK MUKHERJEE:

Even without reservation, We are pro-
vidig it. We gre providing égual
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{€hrimati Kanak Mukherjee}
Opportunity to women without reser-

vations.  Sp dont worry about West
Bengal

SHRI JANARDHAN . POOJARI:
Here_if one State does not want to
provide for reservatiop, for women,
what is the remedy? If it ig incor-
porateq in the Constitution, I don’t
think hon. Members would ObJeCt to
it,

Then he stated about develution of
funds or decentralisation of powers
and that it should not be from the
middle stage ang should start from
the top. For the benefit of the hon.
Member, 1 can tell the
that so far as devolution from the
Centre to the States with regard to
fundg is concerned, there is 3 provi-
sion for setting up of a Finance Com-
mission for the States. It is already
there. Under the Constitution there
is no provision for a Finance Com-
mission from the State to panchayati
raj institutions. "Setting up of State
Finance Commission is provided in
the Constitution -but compositionn and
terms conditions are left to the State
Government. The Central Govern-
ment is not interfering as to who is
to be appointed for the State Finance
Commission. It iz also left to the
States. Now, here is an.independent

body and that body will lock into -
all the aspects of the financial posi-,

tion and how the funds should
devolve. This is very important.

“You said about the Election Com-
mission. You have got objection for
setting up of Election Commission
and you say that there should hbe
independent Election  Commission.
Hon. Member, Shri - Upendra]l Shri
Advaniji are correct in saying that
there is 1local administration for
holditly elections .and it has been
helped so far by the States, taking
the help of the Election Commission
of the State. Here also, we have said

that the Election Commission, which
is an independent body, which is an .

House

autonomous body, would make use of
the State machinery and that the
elections would be conducted by the
Election 'Commission. I do not think
that this is also going to change the
basic structure.

Then, the provision in ‘fregard to

‘the C&A.G. He is an independent au- -

thority. The institution of C&A.G. is
an autonomoug one. Thig should not
be under the influence of the State
Governments or the Central Govern-
ment. I would like fo point out here
that the C&A.G. was conducting audit
even in regard to the Central funds.
Whatever amount we have heen send-
ing from the Contingency Fund of
India, it was being audited. Now, we
are making a provision. The objec-
tive is to see that nobody ig able to
manipulate, even the State machinery
is not able to manioulate. Everytody
wantg that the C&A.G. should
in@ependent authority. Here also, the
C.&A.G. would yse the machinery ot
the State Government. It is already
there. Auditing iy being done. As
vou have said, if cannot be . audited
by other people.

an

SHRI PARVATHANENI UPEN-
DRA: If they ignore that report, as

you have done here, what will hap-

pen?

SHRI ~JANARDHAN POOJARI:
Hon. Member, Shri Ahluwalia, read
the C&AG: report pertaining to Cen-
tral schemes, particularly,.. ‘

SHRI PARVATHANENI UPFN-

. DRA: Bofors.

SHRI JANARDHAN POOJARI:
He read the ‘eport pertaining to
Central schemes and the misuse by
States. This shows that there was a
provision earlier also in  regard to
suditing by the C&AG. Now, this
provision is being incnrporated in the
Constitution itself. :

You say that the basic structure fs.
affected. How is it ‘affe(:ted? Tﬁis
is a State subject. We have made it
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very cleaf.

Minister has made it very clear that
we are not going to take this subject
from the State List to the Concurrent
List or the Union List. This conti-
nues to be in the State List and all
the panchayatj raj institutions would
be, and are, under the administrative
control as well as ~ administrative
supervision of the State Government.
1 do not know why there should be
any doubt this. :

Hon. Members have said that we
are not introducing anything Dew
here. Take, for example, the RLEGP.
Here, every project has to be referred
from the village-level to the district
administration, then to -the State ad-
ministration and finally to the Depart-

. ment of Rural Development here. It
has to come from the village to Delhi.
- There Was a recommendation by dis-
trict Collectors,  They said, ‘Why
should it go to Delhi?”. The Prime
Minister gaid, ‘It should not go to
Delhi; it should be decentralised.’
He said that involvement of the peo-
ple should be there. There will be
gram sabhas, there will be village
sasemblies. People will assemble
there. They will hereafter, look
into this and. they will say that thlS
i the priority to be given for this
project.. People .will be involved.
They will decide the things .in the
village assembly and  they will  give
the sanction, Is it not a big change?

Is it not decentralisation? Our De-.
partment will not have any power to-

approve any project comineg from the
village-level through the district -and
State administrations. These things
will not come here. They will be
decided at the ground-level iteelt, This
is decentralisation from the top. not
only up to the State-level but even
up to the ground-level. But unfor-

tunately, some States—T can sy, OP-

position-ruled States and Congress-
ruled Stateg also—do not want decen-
tralisation up to the ground-level.
They want decentralisation from
Delhi uo to the State-level only. They

do not want further det_:enfmalisatioﬁ,

Even the hon. Prime .

|

|

* (Interruptions) The hon, Prime Minis-

" Prime Minister for that?

ter is implementing decentralisation

.of powers. We have to keep this in

mind, We have to apbreciate this. It
is for the first time that this is being
done. For the first time it has happen-
ed. Are we not to appreciate the hon. -
! (Interrup- |
tions). 1 do not know whether you
are interested in knowing the things,
Let the House decide it. What wap
happening in the past? You are-re-

* presenting the interest- of States and,

therefore, I wish to bring it to your
notice, We used to send money di-
zrecqy to the State Finance Ministry.
They weare using the money for di-
fferent purposes, They were diver-
ting it and it used to take three or
four months to trickle down to dist-
rict level. What was the result? The
result was that the money did not
reach district or panchayat level at
the right time. Suppose, they take
three or four months, The summer
is gone ,for example, in West Bengal
or in Karnataka or in Maharashtra,
then what has to be done? There we
have to make an improvement. From
Delhi to Bangalore or to Bombay or
to Lucknow it shoulq go directly.. It
is going to the panchayat, No inter-
mediary is there, Should the- State
have 'some commission for taking
money to that level? I do not think
there should be ap°~ intermediary.
After all, the money is meant for the
panchayat. Tt could be sent direct-:
ly from Delhi to that place, And
what is the ultimate result? The .ul-

_timate result is efficiency in the admi.

nistration. Performance will be bet-
ter. Anq for the information of the
hon. Members, it is not done for the
first- time. - Under IRDP the amount
iy sent directly from here to the dist-
ricts. Hence, .there is practically
no basis for any apprehension that wa
are going to-endanger or subvert the
basic structure of the Constitution.
On the contrary by these measures
the Prime Minister has strengthened
the hasic structure of the pjanchayati
institutions and urban Pody institu~
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_ {Sari Janardhan Poojari] -
tisns. - It is not at all going to hurt
any pefrsbn./

Hence I am telling you that we
should not make an issue out of it.
Whay -‘Mr L. K. Advani hag stated
is oorrect,

$HRI LAL K. ADVANL 1 feel em-
barresseq by this repeated reference.
Bither you accept my amendments,
or... ;

SHRI JANARDHAN POOJARI: 1
am just telling you. At least I feel
that one should be convinced of the
measures taken by -the hon, Prime
Minister for the first time’ Why I am
submitting this i8, so far in the Cons-
titution there was no provision for re-
servation for women.” For the first

time it has been incorporated in the
" Constitution. Not only that, reserva-
. tion for the Scheduled Castes and

" Tribeg in proportion to their popula-
tion that has also been done. It is
your desire also. It is your wish
alsp that there should be reservation
for weaker gections and that the pan-
chayati raj institutions = should be
strengthened. When it is the desire
of the people why should we not sup-
port this Constifution Amendment
Bill? And you feel that the credit will
g6 to Mr, Rajiv Gandhi. That is your
appréhengion. 1 submit, Sir, Shri
Rajiv Gandhi is the Prime Minister of.
the nation, he ig an institution by him-
self. (Interruptions), Please hear

me. Tf a¢ afl by these measures you are

going to get credit it is alt right, but
evén the hon. Prime Minister has not
taken the interest of the Congress
party according to the critfclsm of our
own Congress party leaders. For
example fo Kamataka mandals the
majorlty belongs to the Janata party.
Ta W&t Bengal communist people are
there.  Tn Kerala Communist people
are there Our people say, the Prime
Minister #s going to earn the interests
of the party. But the money is go-
ing to them and more power is. given
to ¥hg focel bodies, ‘Hley are in large

numbers. . They are going to make .
use of it. More developmental acti-
vities will be there and ultimately in
these States it will be difficult for us
to come back, PBut the hon, Prime
Minister hag stated that it is not a
question of party it is a question of
India, the Indfan people, it is a ques-
tion of the welfare of the people, it is
a question of administration, Here ig a
man, our Prime Minister. I can tell
you, he has not acted as a politician.
He has acted ag 5 statesman, At
least for this, you should support him
ang say that here is a measure which
is going to help the nation, which is
going to help the administration. And
for that purpose, all of us should una-
nimously support it Otherwise, I
warn You... (Interruptions) I went
to Tamil Nadu the other day. The
hon. Member from Tamil Nadu has
stated that it will be fatal for us. Here
I submit that I was in Tamil Nadu
the other day.. I was attending a
function,” The Chairman of the pan-
chayat was theére, Wwithout know-
ing, the Chairman o; the Panchayat
told that meeting that their Chief Mi-
nister was not opposing it. Then I
said that he was opposed to it ang he
was not geing to support it and it had
come in the papers. Then he said:
“No, no, we are for it”, Then he
said: “You are not making a correct
statement, Our Chief Minister is

.supporting it”,

SHRI V. GOPALSAMY-_ What is
this? He is confused. He does not
know anything, (Interruptions) '

"'SHRI JANARDHAN POOJARI:
Then the Chajrman walked out from
that meeting saying that their Chief
Minister was supporting it and on the
contrary ' I was misleading... (Inter-

tions) B

SHR] V. GOPALSAMY: Have you
read the letter of our Chief Minister
to .the Prime Minister? What is he
talking?

THE VICE-CHAYRMAN (SHRI MIR-

‘ZA {RSHADBAIG). Pledae sit de.

Mi Gopalsemy. (Frbérrptions)
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SHRI V, GOPALSAMY. These Bills
shoulg be tmu, rejected by the Pai-
liamefi. = We are very clear that we
are opposed to these Bills,

. THE VICE-CHAIRMAN (SHRI
. MIRZA IRSHADBAIG): Please sit
doWﬁ, Mr. Gopalsamy. I have not al-

lowed you... Mr; Ansari, please sit
down. :
8.00 P.M.

SHRI JANARDHAN POOJARI We
adore Kamraj . Kamraj had never
staled that there should

“not be any improvement,

Mr., Kamraj never gtated that there
should ot Be any improvement, -If
there is improvement in the efficiency
it would be all the better, and we
are improving the system. Under
these circumstances, I appeal to all the
Members here to support these. Other-
wise, it will be very, very difficult
for you to face the peoble, your

own grass root level representatives.

and, I tell you, you will be thrown
oyt by the electorate of the country.
It will not support you when power
is given to them—and the power is
going to the people, - For the Airst
time it has happened and it will be
appré¢iated By the electorate of this
country. Let yus wait and see. You
try to defeat it. We will face if.

. 8HRI V. GOPALSAMY: The Cong-
ress is going to be routed in the
next Parliamentary elections,

THE VICE-CHAIRMAN  (SHRI
MIRZA IRSHADBAIG). Please sif
down, (Interruptions)

SHE1 GHULAM RASOOL MATTO

(Jammu and Kashmir): Sir, please
adjourn the House.

SHRI PARVATHANENI UPEND-
RA: Go on.
_ PMHE VICE.CHAIRMAN (SHRI

MIRZA IRSHADBAIG): Let it conti-
nue, Now there gre two Ministers, Mr;
~ Dalbiy Singh and Mr. Shivraj Patil.
. First there will be a small interven-
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tion by Mr. Shivrej Patil... (Inter-
ruptions)
SHRI PARVATHANEN] UPEND-

RA: Now_ the speaker should be
from this side,

THE VICECHAIRMAN (SHRI
MIRZA IRSHADBAIG): 1 will call
from this side also, but there wil] be
a short intervention by the Minister.
It is for the Chair to decide. T will
‘call from this side also. First I am
calling Mr, Shivraj Pati],

SHRI V. GOPALSAMY: That is not
the procedure... (Interruptions)

THE VICE.-CHAIRMAN (SHRI
MIRZA IRSHADBAIG): 1t is a short
intervention,

SHRI DIPEN GHOSH: It is  not
done like that, It should be one

" from each side. This is never done

in the Rajya Sabha

SHRI LAL K. ADVANI: 15 it a sepa-
rate statement he is going to make
-about his Ministry op is it on the dis-
cussion' of the Bills? This would be
for the first time in 40 years that
two Ministers are intervening in suc-
cession, Is it dilatory tactics, déli-
berate? Why? )

(SHR1
Not deli-

THE VICE.CHAIRMAN
MIRZA IRSHADBAIG):
berate. (Interruptions)

»
SYaTs Poo e H3fh oS T AT
TE g 4omaﬁf‘$z‘mahgmm' ‘

F AMAT  (wraa™)

Tvaw s (st st gataa)
g T & fs @) A fme orgR
A AT FE & 1 g o F TRy AT
@ g ... (CaaEm)

wreaT | B 0w

ot ww oo
( wuensT)

LI FT oo faT ..

Sqawrerer (7t i gurtaa) ¢
T Y, 71q AT Hax & 1 IR
7z % 5 Sty z‘f@a‘mizi‘am‘ﬁ'
& z"raﬁwﬁﬁz% ﬁ-rlzmﬁ?mar g
ey 28f ..,
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" That is why T have called his name.
Thereafter 1. will be callmg from your
side, )

SHRI D. B. CHANDRE GOWDA:
He is 3 speaker himself. Let him
say. ] o

St otw F e A0S
qITT FT Jea@ fwar & oI s
o7 AT ISAT WIEd & a7 a8

ara A« gray AT AT agw F AT

T Al TIEAT T & AT I 33T
o F FIE ITTA v =R, T8
Sfear gAY TR ) ot T OF el
F AT gAT | wararfasd v & W
¥ oy Hqrawararge &1 ar 4gi &
F1§ Hqradar, ... (3WATW)

z

FrawTSTE (ot stwi gofeam):
qrfes: ST o1 ITEY T RUAT ?

7 fireretor wifieet Y, AF TS
g g ... (SHAE™)

- Jumwrere (st dtaf goieaw) o
- Y JqAAR fusy S AT a‘rf‘aq I

off g frer ;g QY
F® wgf famer =T, gu & ) w1 A
RCUNE N 1L )]

[ 4
SHRI V. GOPALSAMY: The Trea-
sury Benches are totally -empty.

SHRI GURUDAS DAS GUPTA:
How long can we. sit? Chaturananji,
please  wait.. ... (Interruptions)...
How long should we sit? We cannot
sit 1ate into the night. Pleasq sit, down,
don’t speak, Mr, Chaturanan* Mishra.

.. (Interruptions) ... What is the
time now? It is already eight o’clock,
Have you arranged dinner for us?

It is already elght o'zlock in the.

night.

THE VICE-CHAIRMAN (SHR1
‘MIRZA TRSHADBAIG): It is up to
the House to decxde

-~

! WIS PO QITATN . [T T
TR T WATT T3T GT, T TF T 7Y
& JBT AudT H1 R 78T T TGP TE
F 1 T e e = & f wumivat
TR THAI F1 49 fagas $1 5 FW
T g ar agt | f5a awiz ¥ @A
qeIY Y & TR AT R WWHI G G
g zofam 1 omw Yo 3% I
TR T Agg § A awr g ) od
fgrra & wrer fqaqa =@t sy
Let it be clear,

SHRI PARVATHANENT UPEND-
RA: Let it be frank.

F Iqawreqet (o Wit mia:m)
1 feamar ST g (SamEm) .

sﬂmwmmuﬂ gag ¥
g8 & € fr aw 7 ww (smawm)§
" Se.wem: (st @i e

@) &% & Fv @A wAfy @ 9D
AT arfgn (smawm)

SHRI PARVATHANENI UPEND-

" RA: What is their intention? Ig it

to pass-it or not? That is all.

Juawreas (ot st ol
oY 3T S W1 agq s TFET é
(sgweT)

Y ®T FO WITHIWT ;. INH 20-q)

A UE F NI UF e g & a1 * fog

aT g n?rfrmmsﬁw*ra’r g
B ma)

IrawEas (st faaf wuixaw);

e A H-q T § a7 3ot fefawsr

grar 2 fr aua fayffia a7 (o)

SHRI V., GOPALSAMY: Why are
the Treasury Benches empty?

Saaree (aﬂ wtwi m‘i'ml)
AW I TQIFT F1FT § W T W=
oy aray & mn)
SHRI PARVATHANENI UPEND-
RA: No, Mr. Vice-Chairman. It is not
the number of speakers, It ig the num-
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ber of hours.

: Sixteen hours have
been allotted.

How many hours are

‘ left?

THE VICE-CHAIRMAN (SHRI
MIRZA IRSHADBAIG): How many
h_ours have we finished?

SHRI PARVATHANEN{ UPEND-

RA: We have already finished about

- § hours,

THE VICE-CHAIRMAN
MIRZA IRSHADBAIG): sStill
are many more hours.

SHRI PARVATHANENI UPEND-
RA: Let them tell ug now whether
they are going to ﬁrush it on Friday
or nat: -

(SHRI
there

THE VICE-CHAIRMAN (SHRI
‘MIRZA IRSHADBAIG): At an ap-
propriate time the Parliamentary Af-

~ fairg- Minister will tell us. (Interrup-
tions)
SHR] PARVATHANENI UPEND.

RA: If they are not serious,-let them
tr]] 'us. But they cannot play with
the House and the .Members like
this,

Y T FOA WIIATON AT A
Hiag § a1 9 Wraar T 1 ()

SHRI PARVATHANENI UPEND-
RA: You have extended the session
by three days to consider the Bills.
How can you drag your feet today?
(Interruptions) You have to come out
with your statement that you are not

serious. The blame will be on you
not on us.’ (Interruptions)
PROF. C. LAKSHMANNA: Mr,

Vice- Chaxrman er T am on a point of
order,

THE VICE-CHATRMAN
MIRZA IRSHADBAIG):
down. (Interrupticms)

(SHRI
Please sit

"SHR1 PARVATHANENI UPEND-
RA: We are ready to sit to “com-
plete this. Why are they runmng aw-

. ‘ay" (Interruptions)

-
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PROF. C.. LAKSHMANNA: Let
us know about it from the Parliament-
ary Affairs Minister. Let him state
clearly when the reply will be there,
when the voting wil] take place. The
decisions are not taken in an ad-hoc
manner, like this, We want to know

~what the thinking of the Ministry,

the Government is. Let the Parbia-
mentary Affairs Minister tell ug about
it. He is sitting there, = Let him
state when the reply is coming and
when the voting is coming.

SHRI SHIVRAJ PATIL On hehalf
of the Government...

SHRI PARVATHANENT UPEND-
BA: You extended the session for
three days. Why are you dragging

-your feet today?

PROF, C. LAKSHMANNA: Let him
say when the reply wil] be there. .
Then we will sit. W¢ do not mind
siting the whole night. That is not
the question, Let us have a purpose.

SHR] SHIVRAJ PATIL: Sir, on be-
half of the Government we leave
it 1o the Chair, how the proceedings
of the House should be conducted, for
how much time we have to sit,
are ready to abide by any decision

given by. the Chair.

SHRI PARVATHANENI TUPEND-
RA: What is your intention? Do you
want. to finish the Blhs or not? You
categorically -answer whether you
want to finish these Bills or not.
(Inte'rruptzons)

SHRI DIPEN GHOSH: Mr Vice-
Chairman, 16 hours have been allott-
ed for diséussion on thesg two Amend-
ment Bills.  We have spent in the
meantime three-and-a-half hours the,
day-before-yesterday and  lmost an.’
other three-and-a-half hours, four
hours today by this time.- 'That come
to seven-and-a-half hours or eight
hours. So another eight hours or
mne hours are ctill there,

SHRI ‘CHATURANAN MISH‘RA
T want to know one thing.

We -
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SHR] DIPEN GHOSH,  Listen. I

-afn going to say this, In the Busi-
ness Advisory Commitiee when it was
discussed whether it will be for 3 days
or four days, as Mr, Chaturanan Mish.
" fa wag saying, Chairman replied that
it was for sixteen hours, not days.
That was calegorically said, You are
aware of that, You were also pre-
sent in that mecting. So, today we
can complete it. We can sit here
for another seven hours or eight
hours and complete the  discussion,
Will the Prime Minister come at four
o'clock or three o'clock - tomorrow
morning to reply to it? Let the vot-
ing be started on Friday, We want
to know this. We are inclined to
sit overnight here today and to com-
- plete the discussion so that on Frid;ay
morning at eleven o’¢lock you can
just start taking votes. We want to
know about this from the Govern-
ment, We have an apprehension that
the Government wants lo run away
from the voting because if does not
have the two-thirds -majority. (In.
terruptions)

SHRI V. NARAYANASAMY: That
day you ran away. :

SHRI DIPEN GHOSH: All right.
I take that they are not running aw-
ay, but let them say that on Friday
at what hour the Prime Minister will
reply and voting will start,

SHRI 'V, GOPALSAMY: Their
posilion is very precarious.
SHRI K. G. MAHESWARAPPA

(Karnataka): Let here be a state-
ment from the Government side. (In-

terruptions)
7 G § e Y aar duety
*14 WA § asg gt (et
IR : AT ITERST ST, A9
a7 TTaT 9gd & I feqe F FT 1692
Ar T(EA T AT 8 ) 2 A E1d
ArazRFz AR 15T qER A
79 7% fedz e 77 7€ OY | W BiwA
T ATE & B8 FrTAg a1 wE Ay
LHPE ¥ A9 Y gIRY feE I §

. ouar) . ’

ot qree ferogy 2wl “gERT
weE HT FqT TEIRME fear g ...
(swAaT)

st votfenm wradty @ o fede
e gE, siraa § A {133 F AN,
fFR siT g 2138 qU & ST & /&
RRAER ) 787 gk wiAT ¥ fmo dai
a |

Q

ot qFedfr AT . HOHET AT

Fqel &, T8 aY Far3q )

st SIE FT WO mIqd

U RAT HaTa $F 7, SEFT SHFA

A& AT & | §F W1 2 f gadw 317 A

- 9% AAFTY § fF 9917 wdT qga W
5qTg &9 7

"PROF: C, LAKSHMANNA: The
Minister has stated nothing. We have
made it very clear that we are pre-
pared to discuss it for another eight
hours also, provided the Government.
comes forward and makes  statement
that on Friday at 11 o'clock there
wil] be a reply by the Prime Minister
and then there will be voting If
it is not done...(Interruptions) Let
the Minister say categorically what
the position is.

 waaatsae (N wtai gatean )
afaq , dadhr Frd g ¥ qroFy A TR
A g W gt AT I T I 3
ford fear g 1 orfged fs Ssg r amr
arfge w1 FT. W AT Tfee, wES
fan Jaewrefers | SN Frefe
ot o=t o @ AR w9t v ww @R
FY AT A qF AR F AGAT A0S
fefistr &T1 @Y oF  AFaE TP §
st agray fas L. (sEAeE) . L

sitwat JopwT St : qFTa firem
_ar AT, TE AT |

SHRI M. S. GURUPADASWAMY:
May 1 make a submission, Sir? I just
want to add to what my colleagues
“have dlréady sald. The Primie Minis-
ter had said the other day while he
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was introducing the Bills that he

- would reply to the debate. It is on-

record. The debate has to end and the
Bills have got to be voted on Friday.
The Prime Minister has got a pro-
gramme in Karnataka on Friday, This
is my understanding. He has already
fixedq his programme in Karnataka, for
the whole day on Friday. We want to

know whether hg is going to reply to .

the debate on Friday if the Bills have
to be vated gn that day. We want to
know whether he is going to reply to.
the debate on Friday, if the Bills
have to be voted on that day. We are
not aware... (Interruptions)... We
want to know. ‘

THE VICE-CHAIRMAN (SHRI
MIRZA IRSHADBAIG): 1 have al-
ready asked the Parliamentary Affairs
Minister and he hag already given the
reply... (Interruptions)

'a‘mﬁwrwmaéma-rqungﬂ

Tl W% war § | AfiRe Iy e

faarg ... (sa@aw). .

. St R e mrEno ¢ <Rl A
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Efear &1 sgg A wongg 1 fosrs
e qifsq |

rsﬁmﬁmmuwﬁ:wiﬁﬁ
1o wEr agagefs & wxfFadn
mg @ g Hfws ATz T @,
& 7o ﬂTi‘ﬂTH‘W 1

SHRI N. E. BALARAM: Let them
say when he is going to reply to the
debate.

SHRI PARVATHANENI. UPEN-
DRA: It suits theme either way. Let
them decide whatever they want. If
they want to proceed with it let them
proceed with that. If they do not
want to proceed with it, they can run

away.

yaawregs (st gt mi!m)_
AR e oft, 910 TgW N TG |
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g m‘Taﬁaﬂmrgg | ST TR
§ Y g AN GES AT [ AT WA
qaﬂauwaaaﬁgammirw
#iferd )

vaawTeR (s st gofaam) ¢
Rl FUET FI TR

SHRI V. GOPALSAMY: Mr. Bhagat
has come.

SHRI PARVATHANEN] UPEN-
DRA: Mr. Bhagat, we want to know,
whether you want tg proceed w1th
these Bills or you want to run away...
(Interruptions) . ..

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF INFORMATION = AND
BROADCASTING (SHRI H. K. L.
BHAGAT): We never run away like
you, number one. Number two, the
debate has been fixed for 16 hourg ang
many Members wish to speak. Now
the debate has to take place for 16

"hours and you know for how many

hours the House has debated these

- Bills so far, Some can speak on Fri-

day also. We will take a decision
only after the debate is  completed...
(Interruptions) .
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PROF C. LAKSHMANNA That 15
‘not the rule.

" SHRIMATI RENUKA
DHURY: We have 1, intentiop of
running away... (Interruptions). You
are under misconception of running
away, We don’t organise running

CHOW-

away for the country, from the coun-

try and before the country We don’t
do it;

SHRI H. K. L. BHAGAT; Madan,

1 respect you more than I respect. .
(Interruptions) . ‘

SHRI LAL K. ADVANI: Mr, Vices
Chairman, Sir, I am happy that Mr.
Bhagat is here. If I were to sum up
the discussion that has taken place
just now 6n so far as these Bills are
concerned, from this sidé apprehen-

sions have been expressed that per-'

haps the Government does not want
to complete the discussion on the Bills
on Friday.

SOME HON.. MEMBERS: Why?

SHRI LAL K. ADVANI: 1 said 1t is
an apprehension It may be absolutely
unfounded.  Therefore, a suggestion
was given frocm my side that go far as
Opposition is concerned, we are will-

ing to sit the whole night to complete

the sixteen hours. This is ay Opposi-
tion suggestion that we are willing to
sit the whole night to get the discus-
sion on the Bills completed. We would
only like to know from the Parliamen-
tary Affairs Minister at what time the
Prime Minister ig going to reply to the
debate. .

SHRI H. K. L, BHAGAT: The Prime
Minister ,will reply when the debate
is over. Sir, now Mr. Lal K. Advani
is expressing an apprehension that the
debate may not be over by Friday. I
have also a feeling that a large num-
ber of people are speaking and more
people want to speak, As I said = 87
to 89 people sspoke in' Lok Sabha, So,

therefore, we eap take stock of the

position again on Friday morning.
The Business Advisory Committee can
meet. (Interruptions) .. :No, no. What-
ever your view may be, we are not

-DRA: Haji Mastan...

for completing the debate tonight. It
cannot be done and it should not be
done. (Interruptions)... .

SHRI DIPEN GHOSH: Are you pre-
pared to sit overnight today and
complete the 16 hours’ debate? (In-
terruptions)

SHRI H, K. L. BHAGAT; Shall I
remind you of al] your arguments to
which I relented? I relented to all your
arguments. . . (Interruption) ..

SHRI DIPEN GHOSH: Mr. Vice
Chairman, Sir, what I have under-
stood from the statement of the
Minister ig. that as soon as 16 hours
debate is completed, the Prme Minis-
ter will reply. So, my question is...
(Interruptions) ...

SHRI V. GOPALSAMY: Sir...
(Interruptions) ...

THE . VICE-CHAIRMAN (SHRI
MIRZA IRSHADBAIG): No, I have
called Mr. Pawan, Kumar Bansal

SHRI PAWAN KUMAR BANSAL
(Punjab); Sir, just as an ordinary
Member of the House, I want to make
a submission that we all want to parti-
¢ipate in this important discussion. Ou
Monday, we wanteq the discussion tu
go on but ~our hon, friends on the
other side did not want to sit even ten
minuteg beyond 6 o’clock So, we wan-
teq half an hour on the procequral
wrangles only, As Mernbers we would
like to participate in the discussion
even if it has to be exténdeqd or till

~whatever time the. debate has ty go

on. And what happened today? Who
were the people who wasted the time

" of the House? I do not want to usc
that word, (Interruption).

SHRI PARVATHANENI UPEN-
(Interruptions).

SHRI PAWAN KUMAR BANSAL:
Sir, the Government is sincere about
it. We are all concerned aboug it,

SHRI V. GOPALSAMY: Sir, Mr.
Advani sought a specific clarificatioa
whether the Prime Minister will come
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here on Friday to reply to the debate.

For that, Mr. H. K. L. Bhagat did not

say anything. So, I woulq like to know
from Mr. Bhagat what ig. hls answer.
(Interruptions) ..

THE VICE-CHAIRMAN (SHRI
- MIRZA IRSHADBAIG): He has al-
ready replied. .. (Interruptions) ...

SHRI H. K. L. BHAGAT: It has

happenéd not because of time. The
House has taken.more time sometimes
than the time allotted. If the House
wants to debate more ultimately,
there will be more debate. (In-
terruptions) . Why not? '

You shoulq have participateg the
other day. I requested al] of you to

sit but you were not prepared to: sit .

half an hour on this issye and today
what you are doing is only a drama.
(Interruptions) ...I know how clear
you are. I surrendered to your opi-
nion. The other day you said, no, no;
we do not want to sit.

SHRI PARVATHANENI UPEN-
DRA: Today, at.2 o'clock, we told Mr.
Bhajap Lal that we are prepared to
sit late hours. (Interruptions)...

Y RN OOy RILATON : ITWILALT
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Mr, Advani Ji is suggestmg puttmg
his own interpretation of what I have
said. I do not agree with his inter-
pretation, But I think, Mr, Advani Ji
is suggesting in that case, Chaturanan
Mishra can speak on Friday as a
first speaker. I have no gbjection. Let
the House be adjourned.
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The House then . adjourned
at twenty-five minuteg past
eight of the clock till eleven
of the clock on Friday, the
18th August, 1989



